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Present .

*"

For the Applicant
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IN THE CENI'RAL ADMINISTRATIVE TRIBUNAL
- -CALCUTTA BENCH:

Tk

. DAte of Order : 15.03.2004, .

Hon'ble Mr, Nityananda Prusty, Judicial Member

Hon'ble Mr, N, D, Dayal, Administrative Member

SUKUMAR CHATTERJEE

.VS..' ) )
UNION OF INDIA AND ORS, (M/o, DEFENCE)

i . ) . Mrg_ S.*K.'Dutta' -Céﬁnéel l
Mr. T.K.BisWwas, counsel
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For the Respondents : Mr, M.'S.‘Banerjee, counse ]
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. S.‘K. Dutté, 1d. counsel leading Mr., T.K, Biswas, l{ti.
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benefits as has keen claimed by the applicant in *:ilhis

0.A. has alregdy been extendd in his favour, Ld, counsel for tHe

respondents ha

1S no Objection to the above prayer made by the 14, ;

counsel for t‘rize applicant,
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In view of

the above submissions made by 1d. counsel for both' the

parties, the O.a, is &@cordingly dismissed as infructuous, HoWeVe‘;r,

there shall be
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no order as to costs,
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> of time this application has already bscome infrudtuous
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